D
| TEM NO 13 COURT NO. 8 SECTION | X

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A Nos. 5-6 In
ClVIL APPEAL NO(s). 3130-3131 CF 2008

AGRI CULTURAL PRODUCE MARKET COWM TTEE Appel | ant (s)
VERSUS
JAYANT VEGO LS & CHEM CALS PVT LTD & ANR Respondent (s)

(Wth appl n(s) for anendnent of cause title and office report)

Date: 11/05/2012 These Applications were called on for hearing
t oday.

CORAM :
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD
(I' N CHAMBERS)
For Appell ant(s) M. B.K Satija, Adv.

For Respondent (s) M. Amt Wadhwa, Adv.
For M. Robin Majundar, Adv.

M . S. Mahendr an, Adv.
Ms. Hemanti ka Wahi , Adv

UPON hearing counsel the Court nade the foll ow ng
ORDER

Applications for amendment of cause title are
al | oned.
Amended cause title be filed within two weeks.

( KUSUM SYAL) (1 NDU SATI JA)
SR P. A COURT MASTER



